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Mr, Speaker: Nothing will be re-
corded until I  identify Members
(Interruptions).

8hri Kolla Venkajah: Sir, I want to
tender my resignation , . _ (inter-
ruptions)

Mr. Speaker: Would he not resume
his scat (Interruptions).

Order, order. He hag tendereq his
resignation, Why is he there now?

He 13y no a membher linter-
ruptions) * * *
There is no provision whreby a

Member has a right to make 5 siate=
ment when he is going to resign. When
a Minister yesigns, he can make a
statement .,...(Interruption). They
c¢an utilise the press for that purpuse
and not this House.... (Interruption)

Shrimati Renn Chakravarity (Bar-
sackpore): When a Minister is per-
mitted, why not a Member?

1250 hrs,
PAPERS LAID ON THE TABLE

AUDIT HEPORT ON THE ACCOUNTS OF THX
Kerara FInANcIAL CORPORATION

The Minister of Finance (Shri
Sachindra Chaudhuri): Sir, I beg to
lay on the Table a copy of the Audit
Report on the accounts of the Kerala
Financial Corporation for the year
ended the 31st March, 1965, under sub.
section (7) of gection 27 of the State
Financial Corporations Act, 1951, read
with clause (e) (iv) of the Proclama-
tion dated the 24th March, 1965, issued
by the Vice-President, discharging the
functions of the President in relation
to the State of Kerala. [Placed in
Library. See No. LT-7462/66).

NOTIFICATIONg UNDER CENTRAL Excises
AND SALT Act AND CusToMg AcT
The Deputy Minister in the Depart-

ment of Soclal Wellare (Shrimati

Chandrasekhar) : Siv, on behalf 5f Shri

Asoka Mehta, , I beg to lay on

the Table 5 copy of the Kerala Preven..

Yon of Eviction Act, 1966 (President's

Act No, 12 of 1968) published in

Members
Gazette of India dated the 11th Nov-
ember, 1986, under sub-section (3) of
section 3 of the Kerala State Legis-
lature (Delegation of Powers) Act,
1965. [Placed in Library. See No, LT-
7483 /66]

12.51 hrs,

RESIGNATION BY
contd.

Mr, Speaker: Having ceased to be
a Member he is still in the House;
then, he will have to suffer the penalty.
He must go out pow.,...(Interruption)
Shri Ranga (Chittoor): He may

have tendered his resignation but you
have not announced it..,.. (Interruption)

Mr. Speaker: He has declared that
intention, As soon ag it is announce-
ed, that finishes the matter.... (Inter-
ruption)
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Shrimatl Renu Chakravartty: There
is one small point which you should
consider for the future also. The Mi-
nister iz allowed to give the reasons
for hig resignation, A Member, who
ig also resigning as a last resort, should
also be permitted to do thas,

Mr. Speaker: If the Minister resigns
from his ministership. tiven he has a
right to make a gtatement,

Shri Harl Vishno EKamath (Hosh-
angabad): Its scope should be cxtend-
ed. This rule may be liberally inter-
preted,

Mr, Speaker: No,
) Wy fowd (W) : smaeqr
FAFE L

Shri S. M. Banerjee (Kanpur): Sir,
I rise on a point of order.

***Not Redorded.
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Shri Tyagi (Debra Dun): On 3 point
of order, Sir,
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1252 hrs,

PAPERS LAID ON THE TABLE—
contd.

NotiFicaTioNs UNDER CENTRAL Excises
AND SaLT Act AnND Customs Act
—contd.

8hri Sachindra Chaudhuri: Sir, on
behalt of Shri Bali Ram Bhagat, I beg
to lay on the Table—

(1) A copy each of the follow-
ing Notifications under gectlon 158
of the Customs Act, 1962 and sec-
tion 38 of the Central Excises and
Salt Act, 1944:—

(i) The Customs gnd Central
Excise Duties Export Drawback
(General) Ninety-ninth Amend-
ment Rules, 1968, published in
Notification No, G.S.R, 1785 in
Gazette of India dated the 26th
November, 1966,

(ii) The Customs and Central
Excise Duties Export Drawback
(General) Hundredth Amend-
ment- Rules, 1966, publistred in
Notification No, G.S.R, 1788 in
Gazette of Jndia dated the 26th
November, 1966,

(iii) The Customg and Central
Excise Duties Export Drawback
(General) One hundred and first
Amendment Rules, 1968, publl-
shed in Notification No. G.S.R,
1787 in Gazette of India dated
the 26th November, 1966.

(iv) The Customs ang Central
Excise Duties Export Drawback
(General) Ong hundred and
second Amendment  Rules.
1966, published in Notification
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No. G.S.R. 1788 in Gazette of
India dateq the 26th November.
1968,

(v) The Customg anq Central
Excise Duties Export Drawback
(General) Oue hundred znd
third Amendment Rules, 1966,
published in Notification No.
G.SR, 1789 in Gazette of India
dated the 26th November, 1966,

(vi) The Customs and Central
Excise Duties Export Drawback
(General) One hundred and
fourth Amendment Rules, 1966,
published in Notification No,
G.SR, 1784 in Gazette of India
dated the 28th Nowvember, 1966.

(vii) The Customs and Central

Excise Duties Export Drawback
(General) One hundred and fifth
Amendment Rules, 1868 publi-
shed in Notification No. G.S.R.
1780 in Gazette of India dated
the 26th November, 1966,

(viii) The Customs ang Central
Excige Duties Export Drawback
(General) One hundreq and
sixth Amendment Rules, 1066,
published in Notification No,
G.S5R. 1791 in Gazette of India
dated the 26th November, 1966.

[Placed in Library.
464 JH!B'l

Sec¢ No. LT-

(2) A copy each of the follow-
ing Notifications under section 159
of the Customg Act, 1962:—

(i) G.S.R, 1792 published in
Gazette of Indig dated the 26th
November, 1988,

(ii) G.S.R. 1793 published in
Gazette of India gated the 26th
November, 1988,

(iii) G.S.R: 1794 publisheg in
Gazette of India dated the 26th
Novembey, 1868.

[Placed in Library, See No. LT-
746568



